
CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH, CUTTACK 

0. A. NO. 584 OF 2013 
Cuttack, this the 29th day of August, 2013 

CORAM 
HON'BLE MR. A.K. PATNAIK, MEMBER (J) 
HON'BLE MR. R.C. MISRA, MEMBER (A) 

..... I. 
S. Ranjukta Patro, 

aged about 30 years, 

D/o — S. Bijay Kumar Patro, 

At/PO- Dadaralunda, 

Via- Mujjagada, 

PS. Bhanjanagar, Dist. Ganjam. 

........ Applicant 

Advocate(s) Mr. P.K.Ghosh 

VERSUS 

Union of India represented through 
I 

1. D. G. Post, 

At-Dak l3hawan, 

New Delhi-l. 

Superintendent of Post Offices, 

Aska Division, Aska, 

Dist- Ganjam. 

The Post Master General, 

Berhampur Head Post Office, 

At/PO/PS- Berhampur, 

Dist. Ganjam. 

Dutik-rushana Naik, 

Aged about 18 years, 

S/o-Jalandhar Naik, 

Vill/PO- Buduli, P.S.-Bhanjanagar, 

Dist. Ganjam. 

......... Respondents 
Advocate(s) .................. Mr. S. B. Jena 

0 R Q E R (ORAL) 

MR. A.K.PATNAIK, MLAIBER (JUDL.): 

Heard Mr. P.K.Ghosh, Ld. Counsel for the applicant, and Mr. 
I 

S.B.Jena, Ld. Addl. Central Govt. Standing Counsel appearing for the 

Respondents, on whom a copy of this O.A. has already been served. 
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'rhis 0A, has bcen. fided by the applicant under Section 19 of 

~I 0 _ 	 n the Administrauve Trilcitinals AA, 1"'5. ci~)aljlenginu the cancellation of 

Notification No. BAD— 1 37 d-ted 7. 03).._:~~(,00 J-'c)r selection to the post of ED 

BPNI for Buduli B.O. ande_r M-L~jjjagaf-L:', S.G. b-y alleging thar the same is i r~i 	 .'! 

against the rules and estabflis~hed princlp"-'s 	 die ~feld. A/1'r. Ghosh, 

Ld. Counsel for th.e Ppplicant, submjt)~-_d flhat in put-suance of t1he notification 

No. B/ED-137 date'd 11 7.0]3.2009 fl,~- applicant had applied for the post of 

V'4' 411 , 
ED BPlv'i and as there was, a 	 inet the Superintendent of 

Post Offices in the n-iontill of Dc'~.,,ef-at"e- 20101.) to !,,'now the n-asons of delay 

and she was 	told tha-1. the sq!-i.w w'U ~,,e -Fjll~;ahzed in appropriate time. 

Further case of the 	;.s -iiha", the-re,,~~'Ier 	various occask.'ris she met 

the officers includin,(1, the said Supd. of ['os~, (W-fi,"'es to 1-,,Iiow about the fate 

of the selection process and she was ')l*VQ.,'-,' 10 UD-derstarid that firom the total Z) - 

number of candidates ope 	 te, "De ine-li,24)We due tc defect iti his 

cerfificatNe. She was further assu,"ed that her pos4ioii is at. the top of the li~t 

and very soon she will get, th~',~t om~-&­r of 	 Subsequently, when 

nothing came out, she met, tho ISF,'O In ihe month of Jarivai~,,, 201':") and 
I 

demanded to disclose the details ofthe selection process and oi+tfiat point of 

firrie she was informed thaIL notifilcation dat~-d 17.()'.'?Oog conlained some 

was not required as per extra po nt -elated to larided pro., 	I 

revised rulings/circ,Ulars and, ffielvf re, the efltire setection process has been 

o,gincelled and a fresh notIficaTloi-! -,,vould ih­ i 	
I 

. 11 IS"Il-IC0 vler~, shortly '~,)r those 34 

candidates, who had applied for the a.150resaid post. Mr. Ghiosh further 

submitted that thereafter the applicam apl-'41 1ed wider RTI in FebrUarv, 2013. 

He submitted that the appilica,,It (Yot 	 i"rom other sources that 

the said 	 'C,1.s :~dlre'ady becn cancelied and anothe, 
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person is going to be appointed to that DOSt Linder cornpassionate 

appointment quota. Mr. Ghosh brough, to our notice the representation at. 

29.03.2013 made by the appliCant under Ani!exiii-e-A/4 addressed to the Post 

Master General, Berhampur (Respondent Nhf).3), and submitted that till date 

the applicant has not receivedany 	agaimst tho. said representation. 

Mr. S.B.Jena, t,d. ACGSC, Jhas no immediate Instruction 

regarding fate of the representation if at IJI made by the applicant on 

2 9. 0 3.Z2 0 13. 

In view of the above, without ~entering into the met-it of this 

case, we dispose of this O.A. all- the stage of admission itself by directing 

Post Master General, Berharnpur 	spo'-'Ident No.3) to consider the 

reprosentati.,-)n, if at all made by thie ;,, pp'~ieant on. 29.03.41-013 and if the sarne 

is still pending, and dispose of -,he -sairne by way o-F a reasoned and speaking 

order and communicate the restilt thereo"to 	apiplicant within six. weeks 

from the date of communication of this ordler. 

With the afo~resaid observation and direction, O.A. stands 

disposed of at the stage of adi-nissio-n itself C) 	 - 

Copy of thlis Ord'-2,1", 'sdon"t-', 	 book, be transmitted to 

	

I., , 	 - 	11 	 1%, Respondent No. 3 by Speed PosL at 'ho cos-, (-)~ ike applicant, for which 

Mr. Ghosh, Ld. Counsel for the applicant., undertakes to file the postal 

requisites by 02.09-20113. 

MEMBER (Adyll 
	

MEMBER(Jucil.) 

RK 

Ali 


